27  Written Answers

I am glad to inform the House that the
Railway Minister has taken keen inte-
rest and now in no time we will be
able to supply coal as demanded by
the various States for their different
regions, For example, in January we
despatched coal t¢ U.P. about 172
thousand tonnes. This time we are
going to send them 315 thousand
tonnes. 1 do not want to take the time
of thed House. We are working out
the plans in consultation with the
Railways.

—————.

WRITTEN ANSWERS TO QUESTIONS

Development of Hydro-Power
Resources

*5. SHR] CHINTAMANI PANI-
GRAHI: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to state:

(a) whether Government are gware
that so far only 18 per cent of the
hydro-power resources have been deve-
loped ip the country; and

.(b) if so, what positive steps are
being taken to accelerate hydro-power
generation in the existing projects and

in building up of new projects, State-
wise?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHR) A. H,
A. GHANI KHAN CHAUDHURI):
(a). Yes, Sir,

(b). The followig sters have been
taken to accelerate hydro power gene-
ration:—

(i) Hydro-power project schemes
with a total installed capacity of 10,610

MW are already under different stages
of construction;

(ii)The Central Hlectricity Autho-
rity have undertaken g study to identi-
fy further possibilitieg for hydro-power
generation. 55 new schemes with a
capacity of 13,000 MW have already
been identified. These projects will he
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taken up for execution in a phased
manner;

(iii) With a view to increaging the
hydro component in the power plan,
the National Hydro-electric Power Cor-
poration and the North Eastern Electrie
Power Corporation have been establish-
ed in the Central Sector, for taking
up the execution of suitable projects,
and thus supplementing the efforts of
the States in this regard; and

(iv) Serious attention is also being
paid to improve the methods of cons-
truction, with a view to executing pro-
jects withip the shortest possible time-
frame,
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Proposal to reduce Voting Age to 18
Years

*7. SHRI NARAYAN CcHOUBEY:
SHRI R. L. P, VERMA;

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government have a pro-
posal under consideration.to reduce
the voting age to 18 from the present
21,
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(b) if so, what measures are being
taken in this direction;

(¢) whether some of the State Gov-
ernments have reduced the voting age
to 18 for the loca] administration elec-
ﬁm; and

(d) if so, which are those States?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] P, SHIV SHANKAR): (a) and
(b). The question whether the
miimum voting age for elections
to Lok Sabha and fo the Legis-
lative Assemblies of States should
be reduced from 21 years to 18
years has been under Government’s
consideration, ag part of the pro-
posals for comprehensive electoral
reforms, As the proposals 1nvolve
consideration of important matters
of policy, Government are likely to
take some more time to take deci-
sions thereon, including the propo-~
sal for reducing the voting age,

(c) and (d) According to the
information received [rom the State
Governments of Andhra Pradesh,
Bihar, Gujarat, Kerala, Himachal
Pradesh and Madhya Pradesh have
reduced the minimum voting age
for Panchayat elections from 21
yearg to 18 years and Andhra Pra-
desh, Gujarat, Kerala, Rajasthan and
West Bengal have reduced the mini~
mum voting age for elections to
Municipal Corporations/Municipalities
from 21 years to 18 years.

Functioning of Special Courts

*8. SHRI N.E. HOHO W1ll the Minis~
ter of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether it is a fact that the Spe-

ial Courts which were furctioning

‘during Janata Party regime have been
held jllegal recently; and

(b) it 80, the details regarding
arguments and the numbar of cases
withdrawn as 5 result thereof?
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THE MINISTER OF LA.W, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
and (b). Mr. Justice M. L. Jain,
Judge, Special Court No. 2 in his jud-
gement dated 15-1-1980 on certain
criminal miscellaneous applications
filed in Case No. 1 of 1979 and Case
No. 2 of 1979 held that the Notifica-
tion dated 30th May, 1978 creating
and establishing the Special Court
and the declarations and designations
to try the aforementioned cases,
were not made in accordance with
the provisions of the Constitution
and were therefore, of no effect and
conferred no  jurisdiction on the
Court. He accordingly held that the
Special Court was precluded from
proceeding further in these cases.
Shri Justice M. S. Joshi, Judge, Spe~
cial Court No 1 in his judgements
dated 14-2-1980 (in Case No. 2 of
1979) and 18-2-1980 (in Case No. 1
of 1979) gave a similar finding in
respect of the Notification dated 30th
May, 1979 creating and establishing
the Special Courts

None of the cases that were insti-
tuted in or transferred to the Special
Courts under section 6 of the Special
Courts Act, 1979, has been with-
drawn.

¥ fa ga s o fagre & W o
wEW O¢ yEwt  sen

*9 oY faww g avw ;A st
site fearf awr stawr A o A & oFar
N 5 -

) ®= o wgEa g e ag% w ¥ faun
g’rwagé W &, afg gi, ot o |

(@) #ar ug\mzﬁﬁfagqﬁ%mm
wY & wreo fagreasa ¥, fadie someear fodr
# <t A qgw 9¢ wad wfuw qu aww
o g §R

(w) ®av gvwre wr faare fagre § tage
® wwE ZTETA & fae o wdand s 6
p af o, @Y et wo e § 7





